195 D, G 1972.93—Min.

Communications

[Shri Bhogendra Jha

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100,”

[Need to open a Post Office in Dhabahi
village of Laukaha Block of Darbhanga dis-
trict in Bihar. (99)].

“That the demand under the head Minis-
try of Communications be reduced by
Rs. 100.”

[Need to open a Post Office in Machia
village of Khajoli Block of Darbhanga dis-
trict in Bihar (100)].

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to make permanent the Post Office
in Barha village of Bisfi Block of Darbhanga
district in Bihar. (101)).

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to introduce Morse Code system
in Babularahi Block headquarters of Dar-
bhanga district in Bihar (102)).

“That th¢ demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to connect Darbhanga in Bihar
with Patna and Calcutta by direct dialling
system (103)].

“That the demand under the head
Ministry of Communications be reducer!
by Rs. 100.”

{Need to open a Post Office at Bajraha
village iu Bisfi Block in Darbhanga district
in Bibar. (104)).

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”
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[Need to provide telephone link between
Divisional Headquarters Madhubani and
Madhavpur Block head-quarters in Dar-
bhanga district in Bihar (105)].

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to provide telephone link between
Benipatti and Bisfi headquarters in Dar-
bhanga district in Bihar. (106)].

“That the demand under the head
Ministry of Communications be reduced
by Rs. 100.”

[Need to open a Public Call Office at
Singia Block headquarters in Darbhanga dis-
trict in Bihar (107)].

MR. DEPUTY-SPEAKER : The cut
motions are also before the House. Now we
will take up the private Members Bills.

15.30 hra.

SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIA-
MENT (AMENDMENT)
BILL*

(Amendment of sectivn 4 and substitution
of section 8)
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill further to amend che Salaries and
Allowances of Members of Parliament
Act, l954."~

The motion was adopted,
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CONSTITUTION (AMENDMENT)
BILL*

(Omission of Article 370)

SHRI P. M. MEHTA (Bhavnagar) : 1
beg to move for leave to 1utroduce a Bl
further to amend the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is ;

“That leave be granted to introduce a
Bill {urther to amend the Constitution of
India.”

The motion was adupted.

SHRI P. M. MEHTA : 1 introduce the
Bill,

COMPULSORY MILITARY
TRAINING SCHEME
BILL*

SHR1 P. M. MEHTA (Bhavnagar) : 1
beg to move for leave to introduce a Bill to
provide for compulsory military training to
all able-bodied citizens in the country.

MR, DEPUTY-SPEAKER : The gques-
tion is :

“That leave be granted to introduce a
Bill to provide for compulsory military
training to all able-bodied citizens in the
country.”

The motion was adopted.

SHRI P. M. MEHTA : I introduce the
Bill.

CHAITRA 28, 1894 ($4k4) 198

15'32 brs,

INDIAN PENAL CODE (AMEND.
MENT) BILL—Contd.

(Substitution of Section 1534 by
Shrimat: Subhadra Joshi)

MR. DEPUTY-SPEAKER : We take up
further consideration of the following motion
moved by Shrimati Subhadra Joshi on the
30th March, 1972 :—

“That the Bill further to amend the
Indian Penal Code, be taken into consi-
deration.”

Two hours and 30 minutes were allotted.
We have taken one hour and 26 minutes,
and the balance is one hour and four
minutes. Shri Darbara Singh to continue
his speech.
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